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‘i. The Ordinance Factory Board,

O --.7“;. JL\TO L

Between:

l. R.Savithri.

2. N.N.Chandrasekhara Rao.
3. T.Thirumalaiah.-

4. Ch.Venkatasham. ,

5. S.Chandrakanth Rao.

6. M.Sivanageswara Rao,

7 PoV.B.S.MurthYc

8., K.S8iva Koteswara Rao,
9. Y.Ramakrishna.

10. T.Ramesh Babu.

11. S5.Vinod RaoC.

and

Ministry of Defence,
Govt.of India, 10-A"
Auckland Road, Calcutta,

KD HYDERZSAL

L3

Date of Order: 28=-8=95, "

. 2Applicant

’

rep. by the Director General of Ordinance Lo

Eactories/Chazrman.

'2..The General Manager,

Ordnance Factory Project,

3
1

Re spondents.

/For the spplicant 3~ Mr. Meharchand Nori, Advocate, : x

CORAM:

or the Respondents: Mr.

N.V, Ramana,
2L . Add CGSC

THE HON'BLE MR.JUSTICE V.IEELADRTI RAC : VICE~CHAIERMAN

THE HON'PBLE MR,RARANGARAJAN '3 MEMBE R(ADMN“)
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0.2.190.400/94,

JUDGMENT

(AS PER HON'’BLE SHRI R,.RANHNGARATAN, MEMBER {(ADMN,}

Heard Sri Miherchand Nori, learned counsel for
the applicants and Shri N.,V.Ramara, learned standing

counsel for the respondents,

2, The applicants mumbering 11 ir this OA were

initially appointed as Tracers and they were promoted

are eligible aﬁd gqualified for promotiom as Chargeman

Gr,IT (T).

3. This OA is filed for declaratiom that the action
of the respondeats in prescribing a cut off date for
£filling up posts of Chargeman Gr.II (T) ard bringing
people working in other factories only for the purpose
of premetion to the post of Chargeman Gr.II(T) as

highly arbitrary, unconstitutional and contrary to the
Special Raules published in SRO 13-% dated 4.5.1989

y

and for a consequeﬁ$ﬁﬂéi-difection to the respondents

to strictly follow the special rules published in SRO

- = e e = = I I ——— - ~

made asnd te £ill up all the existing‘and future vacan-=
cies im the category of Chargeman Gr.II (T} and teo
consiger the claims of all the eligible persors inrcludimg

the sppiicarts.

D

Cthdo Py



\ﬁ_.‘—-—"/

4, - The maim poimt for cemsideratiom im this OA

is whether prescribimg the cut off date ia'vieléti@n

of SRO 13-E dated 4.5.1989 is arbitrary amg or mot

and whether the applicemts should be promoted em the
basis of ﬁéeraitmeat Rules amongst those whe G@mpl&ted‘
mimimum seérviee im lower category of Draughtsman,.

?. The above peint was considered im our juégment )
i OA 115/95 which was delivered today. It was held in
that Oh that fiximg of cut off date over-riding the
provision of Recruitment Rvules is not in order and

; P “""""‘-*“""nmaliagmed im fixding _
the cut off date for eligibility cenditien for consSi-

deration for promatién is illegal amd hemge lisble to
be guashed, However, it is left to the respondents to
£i11l wp the posts if there is need to £ill wp those.
posts in Chargemsn Gr.I () im accordance with the
1989 rules.published in 5RO 13-F dated 4.5.1983. As
the prayer im this OA is similar to the OA 115/95,

we follew the same. direction and direct as follows:-

The administrative instructioms in fixing the
cut off date for promotion to the post of Chargeman Gr.1IX
from Draughtsman are guashed as they are illegal. Henrae,
R-2.has to considér cases of eligible Draughtsmen of
R-2 organisation for prometion to the éoétx of Chargeman

Gr.II (T) im accordance with 1982 rules published in

COontdeess



5RO 13-F dated 4.5,1989 as and when vacamcies'in the

nosts of Chargeman Gr.il (1) in this unit are requlred

to be fiiled up.

5. The OA is eordered accordiagdy. WNo costs./y
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o el

To

(V.NEFLADRI RAQO)

(R.RANGARAJAN) E
MEMBER (ADMN.) VICE CHATRMAN
DATED: 28th August, 1995. }
Open court dictatiom. |

.-..—--q,.,f'-i'r -

Deputy Registrar(J)CC

sk/vVsSR |
Chairman,

1./The Director General of Ordinance Factories

Ordinance Factory Board, Ministry of Eafence,
Govt.of India, 10=-a,Auckland Road,
Calcutta.

‘The General Manager, Ordnance Factory Project,
Bddumaila ram, Medak Dist.A.P..

One copy to Mr.Meharchand Neri, Advocate, advocates'Assn.
CAT.Hyd.

Onecepy to Mr.N.V.Ramana, Addl .CGSC.CAT.Hyd.
Cne copy to Library, CAT.Hyd.
One spare COpye.
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'TYPED BY CHECKED BY;’
COMPAREL BY °  ppprOVEfem

IN THE CENTRAL ADMINISTRAYIVE TRIBUNAL
- HYDERABAD BENCH AT HYDERASZAD.

THE HON'BLE MR.JUSTICE V.NEELADRI RA0O
VICE-CHAIRMAN
angd ' _ ,
/
THE HON'BLE MR.,R.RANGARAJAN M(ALMN)

~

DATED: ~ JS-8 r1995,

ORDER/JUDGMENT.,

‘ - = e —
M.A./R.A/C.5.Na.
| in o
0.A,No. L\DO{CKM )
T.aoNo: CE N | )

Admitted and Interim Directions.
Issiié .

- Allowed

r

Disposéd of with, directions. ©

Dismi sed.

Bismigsed as withdrawh
Dismijssed for default
Orde d/Rejected;

No orger ass to costs.
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